@

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL :HYDERABAD BENCH

AT HYDERABAD

ORIGINAL APPLICATION NO.360/92

DATE OF CRDER:28,.4,1962

BETWEEN
1, Sri K.V. Narsing Rao
2. Sri D. Venkatanarayana
3. Sri S.Surya Rao
4, Sri K.S.S.Bhavachari
5. Sri T. Ramaswamy )
6. Sri S. Satyanarayana
7. Sri I. Venkataramana
8. Sri J. Venkateswarlu -+ Applicants
AND
1. Union oflIpndia Rep by its
Secretary, :
Ministry of Communications,
Department of Telecommunications,
Government of India,
NEW DELHI-11Q 001,
2, The Chairman,

Telecom Commission,

Ministry of Communications
Department of Telecommunications
Samachar Bhavan

NEW DELHI-110 001.
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3. The Director General
" Telecommunications,
NEW DELHI-110 CO01.

4. The Deputy Director General (Personnel)
Ministry of Communications Department,
Samachar Bhavan,

NEW DELHI-110 (O1.

5. The chief General Manager
Telecommunications
AP, Hyderabad

6. The Chief General Manager
(Southern Telecommunications)
Madras. «. Respondents

Counsel for the Applicants : Mr K,Lakshmi Narasimha

Counsel for the Respondents : Mr N.R.Devaraj,Addl.CGSC

CORAM:

HON'BLE SHRI T. CHANDRASEKHARZ REDDY, MEMBER(JUDL.,)

(O0rder of the Single Member Bench
delivered by Hon'ble Shri T, Chandrasekhara Reddy,
Member (Judl.))

This is an application filed under
Section 19 of the Administrative Tribunals Act, to direct
the respondents to give the benefit of Judgement in
CA 603 and 605 of C.A.T. Ernakulam Bench and
OA 1599/87  and batch = of Principal Bench
of the C.A.T. dated 7.6,1991 to the applicants herein also
with a direction that they shall be deémed to have been

promoted with effect from the date prior to the date of
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promotion of any person Wno passed départmental examination
subsequent to the applicént ¢nd their seniority be revised
in TES Group 'B' cadre by refixing ﬁhéir pay with effect
from the respective dates with all conseguential benefits
and to pass Such other order or orders as are Ceemed fit and

proper in the circumstances of the case,

2. OA.Nos,1699/87, 1125/88, 1673/8?, 2141,2139/88,
1597 & 1671/87 had been filed before the C.A,T.,Principal ‘
Bench, Hew Del hi by the appiicants who are similarly ‘
placed in ali respects as the applicents in the presént

OA for the very same reliefs the applicants have prayed

for in the present OA, The Principal Bench as per the
Judgement dated 7.6.91 had allowed all the said OAs by

giving eppropriate directions, As against the saild Judgements

the department (Respondents herein) carried the matter in’

appeal by filing specisl Leave Petitions to the Supreme Court,
The Supreme Court as per its orders dated 6.1,159% dismissed

the S5,L.Ps aftér observing as follows:i-

"These Specizl lLeave Petitions are directed
against the judgement of the Central Administrative
Tribunal, Principal 3ench, Delhi dated June
7,1991, The Principel Bencnh has followed the
Ju@gement of the Allehabad High Court in irit
Petitions 2739 and 3652 of 1981 decided on
Februeary 20,1985, SLP(C) Nos,3384-86/86 against
the Judgement of the Allahebad High Court have
glready becn dismissed by this Court on
April 8,1986, Ve see no grounés to interfere,
Special leave Petitions are dismissed,™

So, from thé said orders of the Supreme Court it is quite
evident that the Judgements of the C.,A,T. New Delhi dated

7.6,1291 had become final in all respects,

3. | As the directions in the s&id 0Aks(1599/87,etc.,)
were not implementcd by the(iebartment,'the applicant%herein
had filed Contempt Petitions before the C.,A,T., Principal
Bench, The séid Contempt Petiticnslhad come up for orcders

~r~c~-~(\———-—fﬂ

, Y.L



"i'

B

e b ..

a
before the C.A4,T., New Delhi on 28,2.1992, ©On 28,2,1992
in the said Contempt Pétitions'before the Z.A,T. on the
undertaking given by the respondents recordéed in the order
of the C.A.T. is producéd before us ahd the same is &s

follows s~

"The aznomaly in seniority of TES,CGroup'B' has

arisen as a conseguence of implementation of the
decision of C.2.T., Principal Bench, New Delhi
cdated 7.6.1991 in OA,Nos,1599/87,1671/87,1125/88,
1673/87,2141/88,2139/88 and 1597/87 in respect

of the petitions in the said OAs, which in other
words is implementetion of seid decisgion in
respect of limitecd Mo. of TLES,Group's' officers
who nave gone to Hon'ble Tribunel insteed of its
implementation to the entire cacre of TES,Group'B’,

It may also be pointed out that in the light
of recent Supreme Court decision wupholding the
decision of Principal Bench, the proposal to revise
the seniority of entire cadre of TE:Z,Group's’
ofificers as per para 206 of P & T Manusl, VOL, IV
is under considerztion of the dept., &ince the cadre
of TES,Group '3' exceeds 1G,C00, the entire
exercise of collecting/conciling/orgenisation the
information is likely to teke at least six months.
time, The exercise has already been initiated,
The names of petitioners would be accorcingly
pleced in TES,Group'B' seniority list and thercefter
would be considered for further promotion according
to revised list in accorcance with rules, availablity
of vecencies and on the besis of recommendztions
of DPC, "%

S0, in view of the uncertaking given Dy thé respondents
nevyein in the seid ContempX Petitions before the C.A.T,, we
are of the opirion that the interests of the Justice would

be met by deciding this OA by giving the very same directions
thét were given by C.A.T,, Principeal Bench in the Judgement

dated 7,6.1991 in OA,1599/87 and batch,

4, . In the result we direct the respondents to

égzend the benefit of the Judgement delivered by the C,A,T ©
7.6.1991 in 0A,1599/87 and batch to the appli;ants herein-

&lso, The applicants shall be deemed to have been promoted
Wee.f, the date prior to the date of promotion of &ny persg

wio passed departmental exéminétion subséguent to the appl
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Mainistry of Communications, Dept. of Telecommunications,

+

L |

and their seniority to be revised in TES Group'B' cadre,
The applicents shall be entitled to refixation of the pay
w.e.f, the said dete, This orcer shall be implemented within

six montnhs from the date ofreceipt of the order. The

. spplication is thus disposed of at the admission stage

jtself with no order as to costs,

Mr, K. kofggkwi vovaiiads, moves MA,489/92 for permissior

to file & single OA onh behalf of &ll the applicants, Heard,

Petition is allowed,

5 - C ) .
(T, CHASDRASEKHARKA REDLY )
Member (Judl,)

Detec s 2¢th April, 1992

Deputy Registrar(J)
(Dictzted in the Open Court) - gk-qD/’/,

The Secretary, Unién of India, Ministry of Communications,
Department of Telecommunications, Govt.of India, New Delhi-1,

The Chairman, Telecom Commission,

Samachar Bhavan, New Delhi-1.
The Director General, Telecommunications, New Delhi-l.

The Deputy Director General (Personnel) .
Ministry of Communications Department, Samachar Bhavan,
NG'W mlhi-l L] :

The Chief General Manager, Telecommunications, A.P.Hyderabad.
The Chief General Manager, Southern Telecommunications, Madras.
One co#y to Mr.K,Lakshmi Narasimha, Advocate, CAT.Hyd,
One copy to Mr.N.R.Devraj, Aadl ,CGSC.CAT,.Hyd.

One spare copy.
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